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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

INDEX
IN

RESPONSE AFFIDAVIT

(On behalf of Respondent No. 2 i.e. Principal Chief Conservator of Forests
(HoFF), Uttarakhand, Dehradun)

(In Compliance to the Hon ble Tribunal’s Order dated 17.12.2024)
IN

ORIGINAL APPLICATION No. 1350 OF 2024

IN THE MATTER OF:
Naresh Kymar ... Applicant
Versus
State of Uttarakhand ... Respondent
S. No. Particulars P. Nos.
1. Index

2 Response Affidavit

Dated: /01/2025 (@’ﬁ

Deepak Bora

Advocate

Counsel for the State of Uttarakhand
17, New Lawyers Chambers,
Setalvad Block
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New Delhi 110001
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVIT

(On behalf of Respondent No. 2 i.e. Principal Chief Conservator of Forests
(HoFF), Uttarakhand, Dehradun)

(In Compliance to the Hon ble Tribunal’s Order dated 17.12.2024)
IN

ORIGINAL APPLICATION No. 1350 OF 2024

IN THE MATTER OF:

Naresh Kymar Applicant
Versus

State of Uttarakhand .. Respondent

Affidavit of Dr. Dhananjai Mohan
(Male), aged about 59 years, S/o
Sh. S. S. Rajput, presently posted as
Principal Chief Conservator of
Forests (HoFF), Uttarakhand,
Dehradun.

(Deponent)

I, the above-named deponent, do hereby solemnly affirm and state on

as of:

I. That the deponent is presently posted as Principal Chief Conservator of
Forests (HoFF), Uttarakhand, Dehradun and has been arrayed as a

Respondent No.2 in the present matter as such he is fully conversant

with the facts of the case and competent to swear the present Affidavit.

,L—Qﬂ_ -
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adopted the Uttar Pradesh Tree Protection Act, 1976 for the purpose of
protection of trees outside the reserve and protected forests in the State
of Uttarakhand. It is further submitted that the State Government vide
its notification 927/X-3-2012/21(08)/2010 dated 30.1 1.2012, has
empowered the District Horticulture Officer for granting sanction to
fell fruits tree standing on agricultural land, for prosecution of the cases
registered under the U.P Tree protection Act, 1976 etc. Thus, the
Divisional Forest Officer/Forest Department is not competent to take
action against the violators in the present matter. Copy of the
notification dated 30.11.2012 is being annexed and marked herewith as
ANNEXURE-1.

5. That as soon the deponent came to know about the present case, the
deponent has sought a report from the Divisional Forest Officer (DFO),
Haridwar Forest Division. The DFO, Haridwar Forest Division vide his
report dated 24.01.2025, has informed that the District Horticulture
Officer has granted sanction to Mr. Abhishek Tyagi, Ms. Deepika
Tyagi and Mr. Mahavir Prasad to fell mango trees in the agricultural
land, whereas, they have felled more than sanctioned trees against
which he District Horticulture Officer, Haridwar had imposed a fine

also.

6. That since the Divisional Forest Officer/Forest Department is not
competent to take action against the violators as the District
Horticulture Officer has been empowered for implementing the U.P
Tree Protection Act in the State of Uttarakhand and the District
Horticulture Officer, Haridwar has also been arrayed as Respondent

No.4 by this Hon’ble Tribunal in the present original application and

therefore, the best response to the application filed by the applicant

€ F {;efnre this Hon’ble Tribunal, can only be placed by the District

+ 2 Horticulture Officer, Haridwar.
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7. That the deponent undertakes to comply the further directions, to be
passed by this Hon'ble Tribunal in the present matter.

I, the above named deponent, do hereby verify that the contents of Para

nos. [, 2,3 S,6£7of this affidavit are true to my personal

knowledge, those of Para nos. — & — of this affidavit are

based on records, those of Para nos. — of this affidavit

are as per the legal advice received and those of Para nos.

of this affidavit are as per the information received

which all I believe to be true. That no part of this affidavit is false and

nothing material has been concealed.

So help me God DEPOEENT

I, Avnish Gupta, Legal Assistant, Forest Department, Uttarakhand,
Dehradun, do hereby identify the deponent who has produced the records of

the case before me and I am satisfied that she is the same person as alleged.

/l/ENTIFIER

Solemnly affirmed before me today, the B, *1s day of January, 2025
at |2 c® am/p by the deponent who has been identified by the aforesaid

person.

I have satisfied myself by examining the deponent that he has
understood the contents of this affidavit, which have been read over and
explained to him.

OATH COMMISSIONER/NOTARY

L,\,%/ This tftmj_vn jﬁ%?fﬁjmeii byMb [w

llllllllll

at De

....................

]rQ/j

(Rajender Sieft
Advocate & Notary “hra
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